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Date of Order : This the 13th day of May, 2005 

The Hon'ble Sri Justice G. Sivarajän Vice-Chairman. 
The Hon'ble Sri KV. PaHacian, Administrative Member. 

Sri Brij Nandan.Sanra 
Son of Late M. Sa±ma 
Resident of Narengi Pathar Quany 
(Near Achaiik College) 
P.O. - Udayn Bthar, Guwahati -26. 

By Mr.IAN. Choudhury, Sr. Advocate, Mr. L Chowdhtiry, 
Mr. R. Duby, Mr. J. PatOwary, Mr. G. Rahul, Advocates. 

Applicant 

- Versus- 	 - 

The Union of India, 
Represented by the Secretary to the Govt. of Jndii 
Ministiy of Defence, New Delhi - 11. 

The Director General of EME 
Any Headquarter, New Delhi - 110 001. 

. Estt Officer, 
I Advance Base Workshop EME 
C/o.99 APO 

4.. The Commandant 
1, Advance Base Workshop EME - 
C/o-99AP0 	. 

By Ms. U. Das, AddL CGS.C. 

* Respondents 
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SIVARAJAN J. (V.C.) 

After hearing Mr. L Chowdhury, learned counsel for the apJicant 

and also Ms. U. Das, learned AddL CGS.C. for the respondents, we are of 

the view that the applictition can be disposed of at the admission stage 

itself. 

2. 	The applicant was initially appointed as Pattern Maker in the year 

1967 and his services made permanent in the said post on 01.01.1979 

(Annctire - A). Later, his case was considered for selection, to the post of 

Mast& Craftsman in the year 1999W Due to want of vacancy, hecotild not 

be appointed/promoted to the said post. The Government of India, 

Ministry of Finance re-structured the Indusirial and Non-Industrial cadre 

of the artisans staff and merged the grades of, Highly Skilled . - II and 

Highly Skilled -. I into a single Highly Skilled category. The Governnient 

also introduced the ACP. Scheme as per order dated 20.05.2003 (Annexure 

- C).. it is stated that the Governthent thereafter formulated the terms and 

conditions for consideration of an incumbent under the ACP Scheme for 

promotion. The applicant retired from service on 30.08.2003 as Highly 

Skilled (Pattern Maker) in the pay scale of Rs. 4000-6000/-. Accordin.g to. 

the applicant, he is entitled to get pensionarj benefits fixed on the basis of 

the Scheme dated 20.05.2003 under Clauses 3(a), 3(b) and 3(c), 

particularly clause 3(c). His pensionary benefits had to be fixed treating 

him as 'Master Craftsman' since, according to the applicant, he would fall 

within 107, of Highly Skilled cadre (spedfied in Clause 3(c) of Para 3 of the 
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ACP Scheme, Arrnexure - C). It is the further case of the applicant that 

though he had made representations dated 1405.2004 and 2009.2004' 

(Annexuré - D) for the said relief,' the respondents had rejected the same 

without properly understanding his case by communicatiOns dated 

2905.2004 and 19.i02004 (Annextire - E). 

Mr. I. Chowdhury, learned counsel for the applicant submits that 

the Respondents are bound to fix the .retiral benefits of the applicant based 

on Clause 3(c) of the ACP Schme, Le by treating the applicant Within 10% 

of Highly Skilled cadre, namely Master Craftsman, which has not been 

done in the impugned order. Counsel further submits that"the• applicant's 

case fails within 10% 'of Highly Sldlled Cadre to be treate4 as' Master 

Craftsman as piovided under Clause 3(c). 

Ms. U. Das, learned Addi. CG.S.C. for the respondents, on the other 

hand1  submits that since the applicant has not been promoted as Master 

Craftsman, there is no question of fixing his pensionary benefits healing 

him asa Master Craftsman. 	. 

We have perused the representations and orders. produced 

alongwith the application. We find that the respOndents rejected the claim 

of the applicant on the sole growd.that the applicant did not hold the post 

of Ma$er Craftsman before his retirement As we have already noted, he 

case of the applicant was not for promotion to the post of Master 

Craftsman; ôñ the other hand hi6 claim was based on Clause 3(c) of the 

CP Scheme (Annexui'e - ), i.e., according to the applicant 10% of Highly 
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Skilld trade had to be treated as Master Craftsman and if it is done, the 

applicant will come within that, particularly for the reasoit, that the 

applicant's case was coriMdered and recommended for promotion to the 

post of Master Craftsman but could not be done only ,  in view of the fact 

that there was no vacancy. In the circumstances, if the applicant makes a 

proper representation highlighting the aforesaid facts within a period of 

one month from today; the concerrted respondents will consider the same 

and shall pass a speaking order with reference to the communication dated 

2005.2003 (Annecure - C) and any other relevant Rules in that regard 

within three months thereafter. 

The application is disposed of as above at the admission stage itself. 

The applicant will produce a copy of this order alongwith his 

representation for compliance. 

(KS. PRAMLADAN ) 
	

(G SIVARAJAN) 
ADMINISTRATIVE MEMBER 

	
VICE CHAIRMAN 

/mb/ 
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BEFORE THE CENTRALL&DMN1STRATIYE TRBUNAL 
GUWAHATI BENCH, GUWAHATt 

ORIGINAL APPLICATION NO. / L1 OF 2005 	- 

LIST OF DATES/SYNOPSIS 

31.01.1967: The applicant joined in service as Civilian/Pattern Maker in Carpentry 
Division of No.1 Advanced Base Workshop, EME; 

/oi .01.1979: The services of the applicant as Pattern Maker made perthanent. 

(Annexure-AtPage No.11) 

	

1999: 	The name of applicant was forwarded for being considered for the post of 
Master Craftsman. However, the same could not be given effect due to non-
availability of a vacant post. Concerned authorities were also directed to 
create a post of Master Craftsman for absorbing the applicant. 

20.05.2003: The Government of India in the Ministry of Defence restructured the 
Industrial and Non-industrial cadre of the artisans staff and merged the 
grades of Highly Skilled-il and Highly Skilled-I into a single Highly Skilled 
category. The Government also introduced the ACP. Scheme basically to 
counter the problem faced by the Government in failing to promote the 
person for want of a vacant post. 

Annexure-CfPage No.14-16) 

The Government thereafter formulated  the terms and conditions for 
consideration of an incumbent under the ACP Scheme for promotion. 

30.08.2003: The applicant finally retired from the post of Highly Skilled (Pattern Maker) 
in the pay scale of Rs.4000-60001-. 

14.05.2004/: The applicant submitted representations before the respondent authorities 

	

20.09.2004 	inter-alia ventilating his grievances against the refusal of the respondent 
authorities to promote him under the ACP Scheme, although he duly 
qualified for promotion way back in the year 1999. The applicant prayed 
before the respondents to give him notional promotion with all 
consequential benefits thereof under the ACP Scherie. 

29.05.2004: The respondent authorities replied to the representations submitted by the 

	

19.10.2004 	petitioner and did not consider his case. 	 - 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
• GUWAHATI BENCH, GUWAHATI. 

O.A. No. 	of 2005 

• Sri Brij Nandan Sarma 	Applicant 

-Versus- 

The Union of India & Ors. 	Respondents 

• 	 . INDEX 

Si. No. Particulars 	 Page No 

01. Application 	. 1-9 

02 Verification 	 10 

 Annexure-A 	 ii 

 Annexure-B 	 12-13 

 Annexure-C 	 14-16 

 Annexure-D Colly 	 17-18 

 Annexure-E CoIly 	 19-20 

Pedby 

( 	. Gautam l4ahul) 
Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAITATI BENCH 

GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals 
Act, 1985.) 

ORIGJNAL APPLICATION NO. 	/2005 

- 	 BETWEEN 

Sri Brij Nandan Sarma 
Son of Late M. Sarma 
Resident of Narengi Pathar Quarry, 
(Near Anchalik College), 
P.O. - Udayn Vihar, Guwahati -26 

APPLICANT 

-AND- 

The Union of India, 
Represented by the Secretary to the Govt. of&n 
Ministry of Defence, New Delhi - 11. 

The Director General of EMIE 
Army Headquarter, New Delhi - 110 001. 

Estt. Officer, 
1 Advance Base Workshop EME 
C/o 99 APO 

4.' The Commandant 
1, Advance Base Workshop EME 
C/o 99 APO 

RESPONDENTS. 

DETAILS OF THE APPLICATION 

1. PARTICULARS •  OF ORDERS AGAINST. WHICH THIS 

APPLICATION IS MADE: 

The instant application has been preferred against the impugned action of the 

Respondent authorities in refusing to consider the case of the applicant for 

promotion and thereby depriving the applicant of all the consequential 

benefits thereof 

4. 

7 
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JURISDICTION OF THE TRIBUNAL: 

The Applicant declares that the subject matter of the application is well within 

the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 

The Applicant further declares that this application is TIlled within the 

limitation prescribed under Section 21 of the Administrative Tribunals Act, 

1985. 

FACTS OF THE CASE: 

4.1 That the applicant is a citizen of India and a resident of Narengi Pathar 

Quarry (Near Anchalik College), in the district of .Kamrup, Assam and 

as such, he is entitled to all the rights, privileges and protections 

guaranteed to the citizens of India under the Constitution of India and 

the laws framed thereunder. 

4.2 That the applicant joined the service under the Respondent authorities as 

Civilian/Pattern Maker in Carpentry Division of 1 Advance Base 

Workshop, EME, on 3 1 January 1967. Subsequently, the service of the 

applicant as 'pattern maker' was made permanent on 1st January 1979, 

with basic pay of Rs. 350/- (Three Hundred and Fifty Rupees Onl y). 

Thus the applicant is a civilian employee under the Respondent 

authorities. 

A •copy of the certificate dated 01.01.1979 

converting the post of the applicant to a permanent 

one is annexed herewith and marked as 

ANNEXURE - A. 

43 That the applicant humbly begs to state that the pay scale is determined 

with the grade structure available in the industrial as well as in the non-

industrial trades of the Defence Artisan Staff. At the time of permanent 

absorption of the applicant in the post of pattern maker, the Defence 

Artisan Staff comprised of three Grade Structures viz., Skilled, Highly 

Skilled and Master Craftsmen with different scales of pay. However, the 

Grade of Highly Skilled was sub-divided intotwo grades i.e., H.S.- I and 

H.S. - II. But, subsequently the Government of India, Ministry of 

[I 
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Defence vide their letter No. 1 1(1)/20021D(Civ)-1 dated 20.05.2003 

restructured the grade in trades and pay scale ofDefence Artisan staff 

by merging the H - I and H - 11 Grades into a single grade of Highly 

Skilled. The pay scale of the Highly Skilled grade was fixed at Rs. 

4000-6000/-. The applicant further states that after joining services as 

civilian/pattern maker, he continued to serve with sincerity and honesty 

and by the dint of his hard work, he was promoted to the grade of Highly 

Skilled Grade - I with effect from l August. 1997. 

4.4 That the applicant begs to state that the applicant being Highly Skilled 

Grade - I pattern maker was twice i.e. in the year 1999 and in the year 

2000, recommended for selection to the post of Master Craftsmen. 

However, the Respondent authorities most willfully and deliberately 

refused to consider the case of the applicant for promotion. It is pertinent 

to mention herein that some other persons whô were similarly situated 

like that of the applicant herein were given promotions. The Respondent 

authorities have even allowed the applicant to be superceded by the 

persons who were much junior to him. But for reasons best known to the 

respondent authorities the applicant's case was never consideed for 

promotion to the post of Master Craftsmen. Thereafter various 

representations were submitted by the applicant before the respondent 

authorities, but the Respondent authorities failed to consider the same. 

Such action on the part of the Respondent authorities was detrimental to 

the interest of the applicant inasmuch as the applicant suffered great 

injustice and prejudice. The respondent authorities ought to have 

considered the case of the applicant in a just and fair manner and given 

the applicant what he, as a matter of right, deserves i.e., right to be 

considered for promotion to the grade of Master f , Craftsmen. The 

applicant was recommended for promotion to the post of Master 

Craftsmen after complete assessment and was found by the concerned 

authorities to be fully eligible for the post of Master Craftsmen. 

However, such recommendations were turned down by the Respondent 

authorities due to non-availability of any vacant post of Master 

L 

A copy of the said, recOmmendation is annexed 

herewith and marked as ANNIEXURE - B. 
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4.5 That it is pertinent to state herein that the Government of India, Ministry 

of Defence vide letter No. I 1(1)/20021D(Civ-I) dated 20.05.2003, 

restructured the industrial and non-industrial Cadre of the Artisan Staff 

in the Defence Establishments by modifications pursuant to 

recommendations of the 5 th  CPC whereby the grades of Highly Skilled 

- II and Highly Skilled - I were merged into Highly Skilled category 

with the ratio of 65.3 5(20+15). And further, the selection from Highly 

Skilled grade to the grade of Master Craftsmen was to be 10% of the 

Highly Skilled Cadre (i.e. 10% of 35% of the total) and such placement 

in the posts resulting from the aforesaid restructuring the ratio revision 

shall be made with effect from 01.01. 1996 upto the date of issue of the 

said order. The said letter dated 20.05.2003 categorically stated that the 

post of the Master Craftsman shall not be part of the hierarchy and any 

placement made in this grade shall not be treated as promotion for 

highly skilled grade either under normal promotion rules or under the 

ACP. The said letter dated 20.05.2003 also provided that the posts of the 

Master Craftsman shall continue to be considered as highly skilled grade 

for the purpose of promotion to the grade of Chargeman (in the pay scale 

of Rs. 5000-8000). The ACP Scheme was basically introduced by the 

Government of India in order to counter the problem faced by the 

Government in failing to promote a person for want of a vacant post. 

The Government as such under recommendation of the 5th  CPC took a 

policy decision for upgradation of those persons working in different 

posts but who could not be promoted, inspite of fulfilling all the criteria 

for promotion, for non-availability of vacant posts. The basic idea 

behind adopting such a policy decision was to check the stagnation in 

services due to lack of adequate promotional avenues without creating 

new posts. 

A copy of the said letter dated 20.05.2003 is 

annexed herewith and marked as ANNEXURE - C. 

4.6 That pursuant to issuance of the aforesaid letter dated 20.05.2003 the 

	

Government formulated the terms and conditions for consideration of 	 10 

an incumbent for promotion under the Assured Career Progression 

Scheme for promotion. The following conditions were to be fulfilled by 

an incumbent to be considered for promotion under the ACP Scheme: 
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5. 	 . 	 \ 

Fulfillment of normal promotion norms, i.e., bench mark as 

per ACR regarding (Average), seniority-cum-fitness for Gr. 

'D' employees or Trade Test for Industrial, employees is a 

must. 

Employees who have completed eligibility service as on 

09.08.1999 but retired t-ior to first meeting of Screening 

Committee will also be considered for grant of benefits 

under ACP Scheme if assessment is based on ACRs. 

However, the same will not be applicable in cases' where 

passing of Grade test is mandatory for promotion as per the 

RRs as assessment based on such tests is not possible after 

date of superannuation. 

4.7 That the applicant begs to state that in the year 1999 he was assessed by 

the Respondent authorities for being elevated 10 the post of Master 

Craftsman. The applicant came out successfully in all the assessments 

carried out by the authorities. The applicant's name thereaftei was duly 

recommended for being elevated to the post of Master Craftsman. 

However, due to the non-availability of a post of Master Craftsman 

during that point of time the applicant could not be elevated. However, 

the Respondent authorities being highly satisfied with the services of the 

applicant had recommended for creation of an additional post of Master 

Craftsman for accommodating the applicant. 

LI 

The applicant craves leave of this Hon'ble Tribunal to 

produce a copy of his assessment report at the time of 

hearing of the instant case. 

4.8 That the applicant finally retired on 30.08.2003 from the post of Highly 

Skilled (Pattern Maker) in the pay scale of Rs. 4000-6000/-. It is 

pertinent to mention herein that although the ACP Scheme was brout 

into effect on 20.05.2003 yet the Respondent authorities most,, willfully 

and deliberately failed to consider the case of the applicant for 

promotion. Being highly aggrieved and dissatisfied by such non-

consideration of the legitimate right of the applicant for promotion the 

applicant submitted several representations ventilating his grievances 

and praying before the Respondent authorities for consideration of the 
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case of the applicant with retrospective effect by giving him notional 

promotion from the date of implementation of the ACP Scheme and 

thereby allowing him all the post retirement pecuniary benefits thereof. 

• 	 . 	 A copy of the one such representation submitted by the 

applicant 14.05.2004 and 24.09.2004 are annexed herewith 

and marked as ANNEXURE - D Colly. 
I 

4.9 That the aforesaid representations submitted by the applicant were dealt 

with by the Respondent authorities vide letters dated 29.05.2004 and 

19.10.2004. The Respondent authorities had issued both these letters 

without any application mind and with an absolute mechanical approach. 

The Respondents authorities failed to consider the fact that the applicant 

was entitled for promotion way back in the year 1999. The Respondent 

authorities, simply rejected the aforesaid representations submitted by the 

applicant only on the ground that the applicant had never worked as a 

Master Craftsman to be considered for the next grade of promotion i.e. 

the Post of Chargeman. The Respondent authorities failed to take note 

of the fact that the'applicant was working in the grade of highly skilled 

in the pay scale of Rs. 4000-6000/-. As such; he was very much feeder 

cadre for being promoted to the post of Chargeman. Needless to mention 

herein that several persons who were placed much below the applicant 

had been arbitrarily promoted by the Respondent authorities by 

superseding the applicant. 

Copies of the aforesaid letters dated 29.05.2004 

and 19.10.2004 are annexed herewith and marked 

as ANNEXURE - E colly. 

5. 	GROUNDS FOR RELIEF/S WITH LEGAL PROVISIONS: 

5.1 For that the Respondent authorities have acted in a manner contrary to 

the policy decision of the Government of India inasmuch as Ministry of 

Defence letter No. I 1(1)/20021D(Civ-I) dated 20.05.2003 in refusing to 

promote the applicant by giving him notional promotion with 

retrospective effect and thereby giving all the consequential benefits 

thereof. ' . 



5.2 For that the Respondents authorities have failed to consider the fact that 

the name of the applicant was approved for the post of Master Craftsman 

way back in the year 1999 but could not be placed in the said post for 

want of vacancy and efforts were made to create a new post of Master 

Craftsman for accommodating the applicant. The post of Master 

Craftsman being kept in the same hierarchy as that of Highly Skilled, 

as such the petitioner in - terms of the Assured Career Progression 

Scheme had already qualified before his retirement for being promoted 

to the post of Chargeman, which is the next grade in the hierarchy. As 

such, the applicant is entitled to be promoted in terms of the ACP 

Scheme even after his retirement on notional basis with all consequential 

/ 	 benefits thereof 

5.3 For that the Respondent authorities have acted in a manner contrary to 

all the settled and established principles of service jurisprudence in 

refusing to promote the applicant and promoting other persons who were 

much junior to the applicant. Such action on the part of the respondent 

authorities is violative of Articles 14 and 16 of the Constitution of India. 

Although an employee cannot claim promotion as a matter of right, 

however, as has been held by the Hon'ble Supreme Court, the right to be 

considered for promotion is a fundamental tight. In view of the facts and 

circumstances that have been narrated hereinabove, it was incumbent 

upon, the respondents to consider the case of the Applicant in the light of 

the policy decision of the Govt. of India. Moreover, the fundamental 

right guaranteed to the Applicant under Article 16 of the Constitution of 

India was infringed the moment his immediate junior was promoted. 
rA 

5.4 For that the actions of the respondent authorities in refusing to promote 

the applicant retrospectively, on notional basis with effect from the date 

of implementation of the ACP Scheme has highly prejudiced the tights 

and interest of the applicant. The Respondent authorities by acting in 

such a manner has deprived the applicant of his legitimate pecuniary 

benefits to which he is entitled from the date of implementation of the 

ACP Scheme by way of promotion on notional basis. 

5.5 For that the actions of the Respondent authorities is violative of the 

fundamental as well as other legal tights of the applicant as has been laid 

7 
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down by the Hon'ble Apex Court in a catena Judgements that 

consideration for promotion is a fundamental right of a citizen. 

5.6 That this application is made bonafide and for the cause of justice. 

DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has no other alternative and efficacious 

remedy available to him except by way of this instant application. 

MATTERS NOT PREVIOUSLY FILED OR PENDP4G WITH ANY 

OTHER COURT: 

That the applicant declares that no such writ petition or suit has been filed 

fegarding the matter in respect of which this application has been made, 

before any Court or any other authority or any other Bench of th Tribunal nor 

any such application, writ petition or suit is pending before any of them. 

RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above, the applicant humbly prays 

that Your Lordships be pleased to admit this application and notice be issued 

to the respondents to sftow cause as to why the reliefs sought for by the 

applicant shall not be granted, call for the records of the case and on perusal of 

the records and after hearing the parties on the cause or causes that may be 

shown, be pleased to grant the following relifs: 

8.1 Direct the Respondent authorities to consider the case of the applicant 
/ 	 for promotion to the post of Chargeman with effect from the date of 

implementation of the ACP Scheme on notional basis. 

8.2 Direct the Respondent authorities to make payment of all the pecuniary 	- 

dues of the applicant including arrear salary after promoting the 

applicant on notional basis from the date of implementation of the ACP 

Scheme. 

8.3 Direct the Respondent authorities to revise and make payment all the 

- 	 pensionary benefits of the petitioner in terms of the notatioii promotion. 

8.4 Costs of the application. 



9 

8.5 Any other relief or reliefs to which the applicant is entitled to, under the 

facts and circumstances of the case as may be deemed fit and proper by 

the Hon'ble Tribunal. 

9. PARTICULARS OF THE IPO. 

I.P.O. NO. 	: 
bate of Issue 	: 
Issued from 	: 
Payable at 

10. DETAILS OF ENCLOSURES: 

As stated in the Index. 

4. 
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VERIFICATION 

I, Shri B.N. Sharma, son, of Shñ Late M. Sarma, aged about 61 years, 

resident of Village - Narengi, Pathar Quary (near Anchalik College) Guwahati - 26,, in 

the district of Kamrup, Assam, do hereby solemnly affirm and verify that I am the 

Applicant No. I in the instant application and as such, I am fully conversant with the 

facts' and circumstances of the case. The statements made in Paragraphs-4.1, 4.2, 4.3 

(Partly), 4.4 (Partly), 4.7, 4.8 and 4.9 are true to my knowledge and those made in 

Paragraphs-4.3(Partly), 4.4 (Partly), 4.5 and 4.6 are matters of records derived therefrom, 

which I believe to be true and the rest are my humble submissions before this Hon'ble 

Tribunal. 

And I sign this verification on this the loth day of May, 2005 at Guwahati. 

SIGNATURE OF THE APPLiCANT 



ANNEXURE. A 
Certilied tht .UivjljLn/tt;erfl I1aker Lhr1 bI1 3hárm i3 Be.L.v1fl in this lorkshop since 3 .1 Jn 197. his baie Pay is ks 350/- and 	 is its u8'i./-(kupees 

six hundred eihty rour only), lie has been declared as  pei..manent Derenceernployes wei 01 :rC_A  7C/  -. 

(BA Dandapani) 
3tatin : 0/0 99 iP 	

Ivlàjor 0 	 Accouns Ufiee.i 
..or ofxg Commandant 

Dted :'J A p r 82. 

AW 

4 

Certified to le true coptj. 



1 2. 	ANNEXIJRE, 
01B 

Lan b e, ii LL,rnrntnd 1 'LJ l[ Lf inLh I 
c#rI. Willirn,, Caic:ttr-21. 

33:;2i i/2/EM Ci E 	v 	 tIer: 2$:4(1c1 

IU L!e Wkp Gill 	([HE) 
Pleerut Critt-- 23 301 

• 	 CREATION OF GRAbE OF MASTEfl CRAFTMEN. IN THE/ 
DEFENCE EJLBLISHMENT 

Refer to your letter No 23S31/HCM/Est dt 06 Nov 99 and Big Q 
5196 dt 22 Nov 2000 

Aernenb report duly cornpl eted in respect of Civ/PM Elrl i 
'hindn 3htr,nt of 1 Adv 13ase Wksp [NE is fwd herewith in dupi icBte 
for your rirc:e 	ry eiction plee5.e. 

Col EME 
Eight) 	 for Offg MG [NE 

Copy:- 

1 Adv Oe Wkp [lIE 	/ for itifo wrt • their letter No 
2071:41/Cf v/Il' db 00 Dee 2000. 

Lc 
'1 

@ertified to le true corn,, 



t.I)(flfIrirJ  

, 	 ti______________. 

Af'tJ 

CREATION OF GRPE OF MASTER CflAFTS1EN IN THE 
fENCE ESTABLISHMENT ; . ,  

r•• fc' 	lC Et€i'ti C,ninri,ci (EME Ir) nit. c-076 dtc'd 	(It 	Jul 	.10 

2 	 t 	r'pc>rt 	in I-  I.pCC t of Pate in Make- Sh r i 	Or i i 
$Iir 	of 	ycur- Ifl.p 	was p 1;rpc 	he fore 	Pepar rien 4;.i'. 

Se%ction ccijtt 	h•ci.d in Ma,' 2cc1.1. Due to non avi I ebi I ity o f 
VC.ncy 	in Pti'ii Maker no eievItjLjr to MCM was m.'c!e 	in 	hi 
r 

fl.'thei', 	ik niy 	1)1 ;c 	br 	noted 	that 	the 	rc'j1 t 	of 
?]t?ctjrM, i::ouitt.' 	is ini;.in,itj by the Ote 	en 	of TME 	thj,j IUI jr the form a 	I ict of 	ucc'fu 
Ii 	(ç 	fti 	j ç + 	(; ' i'n 	r'ec;ri'1jnc 1  othcr s 	who 	are 

I(:t 

	

	ivRtd either duv to noI1--vai1abj1j ty of vacancy or not 
Up in merit. 

I 	 I I' th 	connection p1 e re 
V 	 j 	Hf) 1 t 	v' No 2I0 1 /MCM/JI'C,'Ea t dated 10 flp r 21 1 00 

—tehq) 
S 	 ENE Offr (Civ) 

	

P 	 Est Off r 

S 

Iq 

- 113) • 

$4 
lit tdquar t.'r ' 	taie WI :p f3o.p EI9I 
MeerdCint t--:'s'j •' 	1 

J.I 1 2ttc1I 
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	 ANNEXL-( 

H 
	

No; Go,ernmegt of India 
Ministry of Defence 

New Delhi1  lhe2OMay. 2003 , 

To 

I 
!r 

Ii 
I .  

ii 

!• 	 I 

The ChefofAimy$gj' 
The Chief of Air Staff 

TIte DGOF. 
& all the Head.s of inter S rces Organisat ions 

Ke ucturing of Cadre of Axtisan Stan' in Defence EssabJIshmentj in mocauonofreeoffi,,endationc b1fI CPC. 

Su 

The rnthter regtding restcuctu,in8 of CaJre of Arlistan Staff in Dcfenc Estabtishment& has been under consdvrarjon of the Governnje, for quite sotne time. Now in p4rtial mo cation of the rcominenthuan of the Vth C.PC made in pars 
54.16-I S and 54.29 of ifs repoa I am dirccled to co as under; 	 nvey the sanction of th 

2 	The gride sfll.jchjre in the udutnaj as well as in he 	
-indugraJ 1raie, wherever alrea4y avaiJthk : 'd the pay-scales of the Delnce anisn srff s-hill srutd modj(d We, E Ll;3s under:- 

SkIIe4 	 : 	Rs. 3050.4590 

If ighly Skilkd 	: 	Rs.. 4000-6000 
-,. 	(.S-I 4-HSTI I) 

I4asrer Craftsman 	Rs. 4500-7000 

Wherever the grade sliuctuie in the IndustriI as well as in the Non- Industrial trades i& already existing in the iatio of 65:20;15 b  in the erstwhile Skilled : FIS-il : HS-1, the merger of HS-11 and HS.1 	Ljjeatcd to have comeufloeetfroi 	he z4dC btruI(re of Skilied 
cátegonc sIiall be in the ratio of65:35(20+1.jj 

The post of Master Craftsman shall not be pan of the hierarchy and the 
placement in this grade will not be treated as promotion for Highly SkiIleçl Grade 
eithcr under normal promotion rules or under ACP Scheme. 

2.. .1- 

copy.. 	 .-.-. 

-------------- 	- 	- 	 -r 



c .  

/7 .  

The geleciOn from FUglily, Skilled grade 10 the Wade  of the Masici 
Csmn shall be lOYo 	 Cadre (i.e. lO% of 35% of the tta1) 

aid 'Ihi 	enent iL1h1s,.gra.de shall be ..e.f. 1-I9& and u9io the date of the 
issue of ihese orders. 	 . 

The p'acement of the individuals in the posts resulting from t} 

restructrng and ratio revis ion, shail ke made we 	in relaatiott of the 
conditiois, if any, .e.trad4 test etc., as Cnetirne meuure. 

The above pro\'isOns may lsu be made applicable, as a special caSe, 
in 

rcla.xation cC th existing ruk—Vinsltucnons to the employees who have either 

retired or died after 1196. 	 . 

4. 	(i) 	From the date of issue of these orders, all the uadcs c1ssi1ied as Skilled 
(including left out tt'ade) in the Industrial as well as in. the ion-lndustria1 Es. 
shall iow be modified in ihe foUowin ine,r-grade (atio 

LSkilled 	(4.3050.490) A5% 
2.Highty kilk1 	(Rs. 4000.6000) : 55% 
3.Master Craftsiiat (Rs.iISQ0-000J 25% of the tl hlY  Skilled Grade 

posts Will be plweJ in thejiadeot 
the Master CraIsnan. They will, 

howevr, not be a pail- , of the 
/ 

1) 	The OVC.1YflLTO94 in(t.rade rat,o shaU be woiked out based on the 

.sanctioned(authorizei teneh. 

(iii) 	Since the. pot f k1ier Crftsman is not part' oF the hieraichy, the 

placenent nthi.rk shall not be teart 	tomotion for 	 hJy Skilled Grade 

ithr udcr normal pron-wtion ruks or under AC? Scheme. 

•) 	Tho pts.t of Mase;' Crfl5m1n sll continue to be considered ris highly, 
skflkd grade for the urpoe o1ron'totion to the gade of Cbargenan-LiRS.5 000-

8000). 	 . 	 . 

The beneIt of the first rind sccond AC? to the skilled workets will be as 

per the oz:d ers  issued by the DF&J' under their O.M. daed 9.9.99 and 

subsequenr cLiri(ication issud on f-he subjtct. 

Where theic is 'direct recn,ituient at tile level of HS-L'HS-U in Defence 

Estts., the number of .Mtster Cra!st!v.m(not exceeding 25% of llighly Skilled) 
may be decidcd coiderin the frinctionai requirements by the concerned 

administrative Sections in the .\liiiistr ,  of Defence in consultation 	ith their 

concerned integrated Finrce. 

3 ... !- 



4 ,  

The .piacineru of the individuis i the posts resuitilig üoiu the .abov 
lestiu,wnng uid iatio reiston shaU be madc horn the date of issue of the oiders ,' 
in relaxation of thc co:ditions, if any, as one time rneaure. 

The procedure for slectioii to the grade of Master CraQman shall be as 
• laid dOwn in para-2 & 3 of Ministry of L)cfence letter No. 1(2)/80ID(Civ.1) dated 

21 September, 1982, as amended witlithc exception that the number Master 
Craftsmen ineacli trade shaif be upto 25% of the total number of sanctioned posts 

/ 	 in the Highly Skilled grade in each Otganisation instead of 10% as was proidcd 
for in para-2(i) of aforesaid Ministry of Defence letter. 

/ 	 (ix) 	The esting recniitment jes for the Tradesmen may be amended 
accordingly. 

The expenditure involved will Ue ieUtable to tie respective Heads of Defence 
Services Estimates. 

This issues with the Cuncwi ence Of the Ministry of Defencc(Fjnaiicc) vide their 
1J() No 3 50p13;03 	dated I 9.5.200:;. 	 . 

Yours faifu1!y, 

(Piara Rain) 

Under Secretary to the Goveninient. of India 

Copy: to: 

AGI\ IP-4(Ci v)(ct) 
Air HQrs.iPC-5 
NlIQ/CP Dte. 
R I )/Qtft/DOP 
AG/NIP-.4(Cjv)(d) 

DGNCC/Pei s(C) 

• DGAFMS/DG.2(I3) 
01-13, i'.olkat i 
l)PR 
R 1)/l)OP/1' Ill 

DGDJ2!Admin 
DGAQA 
DGQAIAdmnin-713 
CAO/Coord 

Copy also to 

D(Appu); D(Ey.I1); D(R&D);D(GS.uJ); D(QS); D(Q&C); D(JCM); D(AG); D(N-U); 
L)O_1(), D(Mui), I)(GS-"vI) 	 - 

The CGDA, Al CDAs, All Sr Dy. DADS, The DGADS, The Dy. DGADS The Asstt 
Auwt Ofilcers(Defcnce Services), Kin ee, Kanpur, Bangilore and Allanabad, Th 
Djrcctur of Accounts (Postal) AS Scuon, Nagpur-440001 

DFA(AGB), DFAay), DFA(t)/Oig, DFA(Works), DFA(Budet-11), 	A(DP-J), 
C. C A (Factory), Kolkata 

4:.!- 
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TO 
	 ANNEFAURS= IDCSI(~ 

 

The Commandant 
1 Mv Base Wksp EME 
c/o,99 APO 

Sir e  

I have the honour beg to inform you that the Govt 
of India Min of Def vide their letter No, 11(1)/2002/D(CIV...x) 
dated 20 May 2003 has restructured the grade in the industrial 

( and Non industrial trades, wherever already available and 
pay scales of the Defence artisan staff stand modifjd wef 
01.01.1996 as under:.. 

Skilled 	 Re. 3050-4590.00 
Highly Skilled Re. 4000-6000.00 
(ff5.1 &HS-II) 
Master Craftsman Re, 4500.'7000.00 

Aeper the previous Existing grade structure ratio 
in the industrial and non industrial was 65: 20$ 15, in the 
erstwhile skilled HS-Il • HSx • the merger of HS-XI & NB-I 
shzl1 have come into effect from 01.01.1996. Accordingly 
I Was promoted to iiighly skilled grade (i.e. Pattern Maker) 
in the scale of Pay Re, 4000-6000 and stibnequently retired 
from service in the above pay scale. 

As per the instructions contained in the said letter 
I em entitled to the next higher grade of Jiaster Craftsman 
in the scale of pay R. 4500-7000/.. wef. 1.01.1996 0  because 
the ic].ection from highly grade to the grade of the Master 
Craftsman shall he 10% of highly skilled eadre(Z.e.lc% of 
35% of the total) and the plemont in this grade shall be 
wof 01.01.1996 upto the date of issue of

,  these order, 

The al:oVe provisions are also applicable, as a special 
case, in riaxation oi the existing ru1.e/instructjon to 
the employear who have rUther retired or died after 01.01.96. 

Under the proviaon laid down in the ibid letter. 1 
therefore request your honour kindly to consider my case 
by reatructur±ng the gra from pattern makerS to Master 
Craftsman in the scale oE ray Rs. 4500 -7000/.. wef,,01Oj•1996 
and arrange to pay my arrear and rveion of pension and 
gratuity etc. 

Dated: 14 May 2004. 

Yours faithfully, 

47 
B.N. Stiarma ) 

Ex-  Pattern tiakers 
1 Adv Base Wksp iMI 

a 

re v.eertip  
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To 

Arrny W. 

r 

1th Cuo cozpoct an'l 1woAri I 

	

for 	vrw Ot vcsqra.at'! C, &d,nt1 .r eild gr irut ct $ 

rhi 	 ii 	 f 2 	 3tp 
t!r çt 	'itt2rA r1t2Z All tt.I CC1M of sy P 	4300 	 (ut -rt 	Z 	 i 

VIONAC 23 WAt.rjUlAt. . 

Tpt ajr,,p y 	 Z 	rt]my 

That 	'-3vZn4i 	t.ii t 	WOO thnir 7rtt 	1Ut) 

	

ft)(L41p4) 	tc 20 MOY M3 	rostrkictuired te gr'),012 in tme 	p*y aODIMS It 	 Uhti 	 m31it c4't 01-1-96 as  

	

U1Xt Gth 	• 	4.) 
ti4y Wu Alef4i vi 	40 

4rn with 
4 

rtr 	 40 70  

Tht As pt'r 	itrotn 	tjnj 
1tt 	I et wtutled tl ;z 	 trade rf pla tcr Cr1fti n ir 

4D 	7O/ wi! OIu4?5, Th 	Virti a m Z3z 
pUctLe t tt rtLr 	r e th 	 tr 014 i96. 

In vio'i OC t 	 Cfl)i. ) 	OiL 	fU1j L kt) ciu 
my Como and in uct t4 isp nsh'rity f - r !1w' 

	

the (;vt 3Zicy 	tt Z 	y çt 	i,U, it 
rttiz) tdth th puy, c. 	k10 	7ci/.. 

with tnst. rçt1 

Yours fattkjftllly f  

;7t C') 
	

I 

tt4:. 

rt.1 i.Oii 	 I 
U r'.fl 	 I 

'V 

"T f'ht.11, 

YI 
I 	 r1 	)OtiDr 
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ANNEXURE_. 
Y 

• 	 - 	 S. 	 •. 	 I 	At.i'j 	Rmn-:i 	Uly-j:u E('lF 

CS/tot 

• 	232øI/Cv/P.'BNS 	: 	 . 	 o'\ 	ti 	200 

ExC I 	1.1 cm 	

XAs

Sliji i° ij t-.,t'in S

Aich ii k Gui I ege
P0 U i;ly ii V iii 

 °t.t 	Krn:r-up, Guw  

RF TPt!( I UPI G OF cAr)rI (iF AP ii 	CI 	!1 	fl DFJ 17101 I--1AFI ISHMFIS 

I II 1101) I.F ICAT 7 0 	UF IF.G0t1MIiIIDAT 10 	CF 	TH GPO 	-: 

1 . 
	1 	Li p 	v u:ii 

i'•" 	
" 	I 	ii 	ii 	.1 'I 	tiny 	2004 

• 0 	 2.' 	1 i• 	t'.li_i 	cinn'c.'t. nfl 	j Is.. ( It HPitl(.ii 	'CCI yQU 	IlI 	ynu wire P itrpI oyid 

• 	 7()(•fl 	•. 	 j 	f 	riljaIinL. 	You 	wcre 	Ir'aih 

I1ti 	i1. un.i 1. 'level' •ind on q.il I 1, lag 	r .:Ie- ii ? 	I 	ul 	yu.itr 	est_!vn 

ytu• a 	ht.ve' liE:i1 gNnt.ccl 	i iinnt..Jcii 	nci 3((:Cii ci 	ISV' 	YOUI' 	FY 

Wt s 	)(ed 'Co l'iigl)et' 	 ::adual m:; I t.1 t 	by 	Ihe 	wili I 	iut.1i.oi' I t.I • f.5. 	'((Juf 

lu;t. 	lni i 	py 	't 	lie I lane of yntaa 	rnt iiernenl w:is P.s.Ciøø/- 	Iii the 

.P 14001Ø6, 000. 	? o'ur 	f i 	C. 'PPO '.i;i- 	j 	;t:c':J by CiliA 	(i'i'ai; iti 	A I I ph,t I. ii'l I 

• 	on 	Qt Jun 	duly grin .t.ed niorilbi y pensory@ Ru.. 24Gc',/- 	rad 	I urthei, 

• 	rv isec.........'CDA 	'(Pi'nioa:) 	Al izdizibtd 	vid 	t.lani m 	PPO 	No 

a /AiI'U23//ø 	•I •it: 	tla 	YQYt 0 Rh.. 	ci/ - iiii., 	T1i 	re Wt 	i'wd 	Cc.' 

1110 	F1ngr-'r 	SBi 	. tlriin 	1r::.inc'.li 	:ii'n'l 	;iI(I liinci.r-d 	.Vui 	L.a you ' f 

1 eLLc Fin 	314i /CI v/F'C/RNS ciiLcl t. Api 2004. 	 0 	5 

3.. 	YoO l'iv e'bcen grnwtii.i' youi 	:.ti I 	lcgi t:.inmtm:i diieu 	;Ft!: 	adinisliIe 

duly 	m,i.li t.eil/veT'i'I ici .yna.)i'. 	s• 	' i'' 	liiuI 	al.. 	;:t l I 	;i'itlI t 	l'''i-t . 	. 

4 	• 	I C 	is not. unclet'.ul'.noi.l a s •  In how 	yOi 	hzivi 	;.il'HaIç! 	f 	g'nti,Liui 	: 

• 	an; cii 	ill t°1stei 	c.'rt1'1.!'nI1n 	'r:&t!r' 	in 	I_lie uc:ii e. 1-1f • Rs. 15c40-700c4. 	As : 

i'r 	 •Itt',:Ii l;:aLii i.• 	ni Il, 	.tii.ii 	:1 •J j:i 	hot'iI 	,'iJtl 	Wn- I t' 	iiC'J("lS 

• In 1 lie i 	a C of Mu Ce 	(' 	C Is uia a . 	i-i ow ev e i 	I '1 s 	0 nit I ( uifl 	r 	I' coO id 

Chat: your oare 5  t' 	projcLeci fcc .MOM,I:iul could apl ht onus ide'r'ed duct Ci -• 

nun avai lnb'i,l ICy of vncanoieu lii .7a:1:tm41I'i maCer tr'idc. 	H'noe 	qucst.ic'n 

fv gctaii.tig pensoii-'it'ziIinI:.Y 	lii 1-ICI1 gi ;-id 	des 	ii. :i i-.n 	ip 	Clils 

5. 	• 'ne ab(.'ive •ft..s are 	in.t.,ini:it.ed br y.iu1 - ..i.nfo(1i1Eat.iUI°I. 

',' 	1 	•° i' 

-S. 

I.i  

fe 	I.I. coti. 



Tele 	6914 	 1 Adv Base Wksri EME 
20 	C / 0 99 A P0 

2320J/Civ/pC/B,NS 	 I .. Oct 2004 

Lite ien of EME 
MGOs Branch 
Army Head.tarters 
1) H(T1, P0, New Lie 1 h I - I I 

11HLLLQL..QLLth1Q1 JRDQL 
MtJL1N 

I. 	P1 Refer mis application dated 24th Sep 2004 submitted by 
Ex/PM BN Sharrria addsd to Lite Gen of EME, AHQ with a copy to this 
unit. 

in this connection. .11 is submitted that the above ir,dl was 
employed in this wksp on 31 Jan 1967 in lieu of combatant. - He 
was trade tested at uni.t level and on qu,-.Ali-fying grade II & I of 
his respective trade, he has been granted 2 promotions and 
accordS nqi,y his pay was fi;<ed to hqhei scale as admissible by 
the audit authorities. His inst basic pay at the time of 	his 
reti,r ement ws Rs. 6000/- in the : ra ),4000-6000. 	His first PP.0 
was issued hy C 	(PensTon Afl.ahabad on Th 3ur, 2003 duly granted 
man t.h I v pn on ! ls . 29 v U / and fur ther revised by CDA ( Pension ) 
Allahahad vide tliefiPPO No C/Cor'r/A0C/8287/03 dt 16 Mar 2004. 
duly atd monthly penstoh Rs 3960/- pm. The same was fwd to the 
Manager. SBJ Main Branch ancT so lanced over to him vide our 
letter Mn 2 101 /Civ/PC/BNS datGd'02 Apr 2004. 

He has 	been granted 	his 	all legltirnEite 	dues 	as 
admissihl 	duly audited/verified his service book at all audit 
).evels on his retirement on 30 Sep 2003. 

Ui is not understood as to how he is asking for granting 
pension in Master Craftsman grade in the sca)e of IL+!,0O--7000. 
As rjei records avaiii5l 	thins service book tie was 	never 
promoted to the t- ank .0_f Mast ...C;raftsman. However, it is seen 
from our records that his cas: was projected for MOM, hut could 
not he considered due to non avaiiahiflt:y of vacancies in pattern 
maker 	Honre, quasticn for grnt1.ng pension/ortuI ty in MOM 
gra.de dOeS not arise at thi stage. 

fho. abive facts are tntimat.ed for 

.tnfrfI:, 

 at p.leae. 

(Rajesh Kumar) 
cY t-t Col 

QIC Adm& OC Ips 
for Comrniai,dant 

.c1QY..JQ 

MGEME, Hw East Comd 
Fort William 
Kollkata --11 

ecy , UecmI tmPn t. Counci. I of 
.1CM. 	I,F. I orlhi F. stat 
NIew 	I)ei Iii. 	- II 

(enerai Secy. 
NE RDWC:C 
uuwahat.i. - 7 

E .<-Civ Shri BN Sharma 
Viii 	Narngi (Near Nrngi 
Ahc;h. I. S. k C o] le ac 
P C) 	U ci y a n \' I han 

Kaniirur, Guwahati (Assam) 

for Information please. 

--do- 

-do- 

In this connection, please 
ref thi 	unit 1'tter No 
23201/Civ/PC/BNS dti 29 MY 
UO'4. 


